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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
0.A.NO,979 of 1995, |

Between Dated: 12.10.19958,

K.Munieswafaiah coe Applicant
' And

1. General Manager, S.C.Railway, Rail Nilayam, Secunderabad.

2. Dy. Chief Mech., Engineer, Carriage Repair shop, Settipalli
post, Tirupathi, Chittoor District.

ess ' Respondénts
Counsel for the Applicant 1 Sri, K.Sudhakar Reddy
Counsel for the Respondents : sri. V.Bhimanna, SC for Rlys

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member
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0.A.979/95, Dt.of Decision : 121095

ORDER

I As per Hon'bls shri a.g, Gorthi, Member (Admn.) |

The spplicant is the sen of K. Mungaiah, whose
laﬁd admsasuring 0.26 cants under the Survey No. 20/86 yas
acquired by the respondents for the astablishment of Railway
Carriage Repair Yorkshop at Tirupathi., Thea claim of the
applicant is that he should be given suitable appointmant
in any Group ‘D’ posts under the respondents against the
land masnt fop lang losans 1n accordance with thg extant
policy of the respondants. There is no doubt that lapnd Wag

acquired in 1984 énd the applicant is noy approaching the

WWW
Tribunal, Seueral enak £ ..

and ygre givan relief by means gf dirsction to the respondants

to consider them for appointment against land losﬁbaw;quotag
otuithstanding the fact that thay\“'ﬂ_Japproachad the Tribunal
gaﬂ’rathar bglatedlys

2, ' Heard laarnad.counsel for both thé partiss, -Shri

Ke.Sudhakar Reddy, learned counsel for the applicant has drawn

My attention to our arder datad 22-12+1994 in OA.No.967/91,
Qﬂag@ the Tribunal 9ave relief to sgygpal similarly situated

applicants,
3, xAccordingly. this DA is beiﬁﬁ’diaposad of at the

admission gtage itself aftar hearing lsarned counssl Por both
the parties with the follouing directions to ths rcspondenta'-'
' The respondents shall consider the claim of the applicant
for appointment to any suitable postain Group 'D'-t5 |
uﬁich he is ,ducatibnally and otherwise Pound quelified
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and eligible. The respondents ere ofcourse

at liberty to verify the particulars furnished

by the applicant and satisPy themsalves that

the spplicent is slipible for appointment against
land lasers' qunta.in accordance with the extant

policy/instructions;

4. The DA is ordered accordingly. No costs.

’ (A.B. Gorthiay—‘,
Member (Admn., )

Dated : Tha 12th Octobar 1995.
(Dictated in Open Court) - \{;
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Deputy Registrar(Judl.)

Copy tot-
1. General Manager, South Central Railway, Rail Rilayam, Sec'pau.

2, Dy. Chief Mechanical Engineer, Carriage Repair Shop, Settipall
post, Tirupathi, Chittoor Dist.

--ee &~ ari. %.Sudhakar Reddy, Advocate, CAT, Hyd.
"4, One copy to Sri. V.Bhimanna, SC fOr Raiiwaycs w---. .

5. One copy to Library, CAT, Hyd.

6. One spare COpY.
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TYPED BY CHECKZD 2Y
COMPARED BY APFYROVTD BY

"IN THE CENTRAL ADMINISTRATIVE qu%ﬂﬁﬁﬁ
\ HYDERABLD BENCH AT HYDFRABAD.

HON'BLE MR. A.B, GORTHI, ADMINISTRA-
. TIVE MEMBER.

HON'! 2LE

ECIAL MEMEER.

0.A.HO.

PrATHOT (T )

ADMITTED AND INTERIM DIRECTIONS

. ALLOWED.
DIQPOTUD OF ?ITH DIQ‘"‘CTIOT
DISHICSED.

DISMISSED AS WITHDRAWN.

. AT TITImTATIT.M
. ORDE%FD/PFJFCTMD

e ————— :
NO CRDER AS TO COSTS. -
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